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O.A No. 	522 of 193. k9& 
kk 

DATE OF DECISION 	.1994. 

Shri Molchand L.Panchal, 	Petitioner 

	

Shri V.S.Shah. 	 Advocate for the Petitioner (s) 

Versus 

Unjon of - ifloja and ors. 	 Respondent 

Shri A.S.J<othari 
	

Advocate For the,  Respondent(s) 

CORAM. 

The Hoii'ble Mr. N. B.Pate I 	 : Vice Chairman 

	

The Hun'ble Mr. K.Ramamoorthy 	: Member (A) 

JUDGMENT 

MGII'RRND —1 CAT/SG-- 



: 2 : 

Moo1chnd L.Panchal, 
3.1., .aucking MSH, 
residiig at Mahesara, 
fist. Mehesana. 

(Advocate :Shrit&S.Shah) 

Versus 

Unjon of India, 
reireSeflt ing, General Manager, 
western Railway, 
Chrchgate, 
Bombay. 
Dirisional Railway Manager, 
rdeterfl Railway, 
Kothi Compound, 
Rajkot. 

(Advocate : Shri. A.S.Kotthari) 

Appijcant. 

,Rspondts, 

ORAL JUDGMENT 

O.A./522/93. 

Date :15.3.1994. 

Per : Hon'ble Mr.N.B.Patel 
	: Vice Chairman 

The applicant and his advocate are not present. 

ismis cd for default. No order as to costs. 

(K.RaAofEhv) 	 (N.B.P&tel) 
Mernbr (A) 	 Vice Chjrrnan 

ait. 

9 



f Office Report 	 0 R 0 E R 

A. St. 235/94 in O.A. 522/93 

10-8-94 
The counselfbr the applicant Mr. V.S. Shah is 
not present. Moreover it is seen that the 

objections raised has not been r:emoved even 
though notices were served both on 22-4-94 an 
13-6-94. n view of this, N.. St. 235/94 rejected 

(Dr. R.K. Saxena 	 K. Rarnanioorthy 
Me1De r (J) 	 Mernbe r (A) 
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10-8-94 
M.A. St. 235194 in O.A. 522/93 

The counsel br the applicant Mr. V.* shah is 
not present. MOreover it is seen tt the 

objections raised has not been cecoved even 
though notices were sezved both on 22-4-94 anc 
13-6-94. In vicw cf this, M.. St. 235/94 rojected 

(I)r, kL4 axeria) 	 iK. iamamoorthy) 
Mcer (J) 	 Member (A) 


